327 Matters Under

(ii) DFEMANDS OF THE EMPLOYEES OF
NEw MANGALORE PORT

SHRI JANARDHANA POOJARY
(Mangalore): Under rule 377 I am
mentioning the following matter of
urgent public importance before this
august House. The New Mangalore
Port, employees earnestly desire that
the wage revision committee recom-
mendations implemented in the other
eight major ports with effect from
1-1-74 be made applicable to the em-
ployees of the New Mangalore Port
having regard to the services and
duties performed by them on par with
other major ports.

The government have not consider-
ed the employees of the New Manga-
lore Port for payment of ex-gratia in
lieu of bonus made to the employees
of other major ports. The New Man-
galore port fulfils all the requirements
of an industry as a major port and
thercfore tie provisions of grant of
ex-gratia to other ports should also
be made applicable to New Manga-
lore Port.

This port being the 9th major port
of India is governed by the Indian
Ports Act 1908 while other major
ports are covered by the Major Port
Trusts Act. 1963. It is four years
since the New Mangalore Port joined
the family of major ports. It is re-
liably learnt that the tenth major
port, ie. the port of Tuticorin will
form the port trust within a few
months, while the port of New Man-
galcre has vet to constitute the board
although these two ports have been
declared as major ports simultaneous-
ly. Therefore, it is justifiable to con-
sider the formation of the port trust
in Mangalore port at an early date.
Inspite of the representation and hun-
ger strike of the workers no action
has been taken so far. Therefore it
is earnestly requested that the just
demands of the port workers may
be taken into consideration and. their
demands may be settled earlier to

avoid anv direct action by the work-
ers.
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Rule 377 328

(iii) Lock-ouT IN soME UNITS OF KULTI
WORKS, INDIAN IRON AND STEEL
ComMPANY IN WEST BENGAL

SHRI DINEN BHATTACHARYYA
(Serampore): Under rule 377 1 want
to mention the following matter of
urgent public importance. I am great-
ly shocked at the lock out at space
pipe No. 1 and 2 units of Kulti Works,
11SCO, in West Bengal by the man-
agement from 19-11-1978. The man-
agement of IISCO, now under the
public sector, has violated all norms
of labour management relationship.
The left Front government of West
Bengal was also not informed of the
intention of the management. A few
hundred workmen have been tempo-
rarily unemployed as a result of this
lockout.

The A. B. K. Metal and Engineer-
ing Works' Union (CITU; was nego-
tiating with the management sq as to
reach an amicable settlement of the
disputes for the iast few months, The
declaration of lockout by the manage-
meat aims at negating the efforts of
the Union. I strongly condemn this
act of the IISCO management and
demand that the lock-out be lifted
immediately. 1 alsp condemn the re-
trenchment in Bokaro and putting one
section of the workers against the
retrenched workers which led to the
death of one retrenched worker and
injuries to many. I demand firm
steps by the government for reinstate-
ment of the retrenched workers and
action against the culprits.

{iv) REPORTED CONTINUED CLOSURE OF
MEeSSRS J. K. MaNUFACTURERS
Ltp., KANPUR

it Trorolt 1w qRA (fRdeTare)
warafa w@en, & fraw 377 % wiw
Aad Fo  Fo Ambrwd  firo
FTAY FT KT T AT TIT FT 64T
mFfe Fwar g fa¥ 1 maqgas
1976 ¥ FET WRAT FY TFOFT
qaegF| 7 a7x F f7ar ¢ 1 gay feafa
eard WIS g TE § | THY qINA
2500 Ffus qfamr fifes § 1 799
T ¥ oy qreetr aredt & oawr



